5 . WEST DISTRICT,

: ASJ-0
COURT OF LAL SINGH
INTHE TIS HAZARI COURTS;, DELHI

FIR No. 258/2013

PS Nihal Vihar
U/s 302/120B/506/34 IPC

State Vs. Ajay

27.05.2020
Present : Sh.M.A.Khan, 1d. Addl. PP for the State.
Sh. U.K.Giri, 1d. Counsel for the

ed.

applicant/accus
behalf of the IO in person.

Ct. Virender on
The present application u/s 439 Cr.
behalf of the applicant/accused Rajdev, for grant of 1
Ct. Virender has filed reply to the above applic

behalf of the I0/Insp. Jitender Dagar.

P.C. has been filed on

nterim bail.
ation on

At this stage, 1d. Counsel for the applicant/accused

submits that the offence like the present matter, special designated

Court has been assigned to look after the bail applications and the

Court of Sh. Vishal Singh, 1d. ASJ-03/West is the Special designated

Court and the present matter may be transferred to the said Court.

In view of the above submissions of 1d. Counsel for the

applicant/accused, the present application is transferred to the Court

; : :
of Sh. Vishal Singh, 1d. ASJ-03/West (Designated/Special Court)

THC, Delhi, for 02:00 PM today itself. Contd....2
' |

Q)/ 0
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Reader of this Court is directed to send the above

application before the above concerned Court for today itself well

before 02:00 PM.
Parties are directed to appear before the concerned Court

today itself at 02:00 PM.

il Singh)~
-056WYTHC/Delhi
27.05.2020(p)
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
TIS HAZARI COURTS, DELHI

FIR No. 258/2013

PS Nihal Vihar

U/s 302/120B/506/34 IPC
State Vs. Rajdev

27.05.2020

Present:  Sh.M.A.Khan, Id. Addl. PP for the State.
Sh. Mahesh Patel, Ld. Counsel for the
applicant/accused.
Ct. Virender on behalf of the IO in person.
The present application u/s 439 Cr.P.C. has been filed on
behalf of the applicant/accused Rajdev, for grant of interim bail.

Ct. Virender has filed reply to the above application on

behalf of the IO/Insp. Jitender Dagar.
At this stage, 1d. Counsel for the applicant/accused

submits that the offence like the present matter, special designated
Court has been assigned to look after the bail applications and the
Court of Sh. Vishal Singh, 1d. ASJ-03/West is the Special designated
Court and the present matter may be transferred to the said Court.

In view of the above submissions of 1d. Counsel for the
applicant/accused, the present application is transferred to the Court

of Sh. Vishal Singh, 1d. ASJ-03/West (Designated/Special Court),
THC, Delhi, for 02:00 PM today itself. Contd...2. ,

;LJ/[@S/W/D \
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Reader of this Court is directed to send the above

application before the above concerned Court for today itself well

before 02:00 PM.

Parties are directed to appear before the concerned Court

today itself at 02:00 PM.

27.05 90'70(P)

v
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N THE COURT O SH. LAL SINGH, LD.ASJ-05 (WEST)/THC/DELHL.

FIR N().SSS/I?

PS: Ranholy

State v, Chanderpal

U/s 302/34 IPC

27.05.2020

Present : Sh. M.A. Khan, g, AddL. PP for the State,

None for the applicanl/accused.

The present application /g 439 Cr.P.C., has been filed on behalf
of applicant/accused for grant of bail.

Counsel for the applicant/accused djq not respond to the emails
sent for video conferencing.

Moreover, Reader of the court has trieq to contact the counsel for
the applicant/accused op the telephone number mentioned on the application i.e.
011-4671460] and 01 1-46714602 several times but none has picked up the said
phone call. The mobile number of the counsel for applicant/accused is not

mentioned on the bail application.
It is already 4:10 P.M. Despite of best efforts the counsel for the

applicant/accused could not be contacted.

Therefore, in the interest of Justice, matter is adjourned for

30.05.2020. .
Issue notice of the application through IO/SHO concerned to file

y ' ious i applicant/accused,
reply as well as to report regarding previous involvement of applican

returnable for 30.05.2020.
Put up on 30.05.2020 for consideration.

27)05.2020
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LYY 4\|)|l|lcmlnn
iR

N0.239/25,
Noa62/1y

: Muntllm
State Vy

U/s 304

SING, LD.AS3-05 (Wl"-S'l‘)rnIC/m«:Lm.

. I'rmlcup Dy

all
!M‘)BALN rc
‘.’,7.()5.'2()2()
LITS N .
Preseny : Sh, M.A, Khan, Ld. Aqqy, PP for the Stare,
Ms.hhclul.l Knushik. Ld. Coungel for the applicany accused
throug)y Video confcrcncing on Ciscg Webex,
The Present applic
O applicany

ation y/g 439 Cr.P.C,

» has beey filed on behalf
accused for Brant of interiyy, bail,

d on behalf of S1 Ramesh Kumar
AL this Slage, Ld, Counsel for the app\icanl/accugcd submits that
she is one of the associate Counsel in (hig Case. Ld. Coup
submits  (hyt she  wangg

application witp Certaj
and she may be permitte

alres,

In view of the above facts & c;
Counsel for the applicantlaccused, the pr

esent application u/s 439 CrPC. is
dismissed ag withdr

awn with liberty to file afresh,

Copy of order be given dasti, if required by counsel for
applicant/accused.

Application u/s 439 CrP.C,is accordingly disposed of.

al n%%\j\cﬂ?/"//
ASJ-05(WYTH elhi

27 ‘ojﬁ 2020
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IN THI Coup w
d l{ l‘ “ y y
(.)l hlln lal\l; th(”l‘ l4l)oAS.l'05( I‘:S'I‘)/’l‘ll(:/l)l“l I"
I'IR Nn.268/l‘) ‘ -
PS: Mun(lkn
State Vs Amgy g
S Sing)y ¢
Pl P ngh Clmulmn

tetion ¢ l’()CS() Act
27.()5.2()2()

Qo .
Pregeny : Sh, MA. Khan, |
Sh.LK, Verma, |
Video conferenci
10 AS] Sudesh

. Addl, pp for the S
«.Counsel for the uppliczml/uccuscd through
Ng on Cisco Webex,

ate,

N person alongwith victim/ prosecutrix,
The presen, application u/s 439 CrP.C,

of applicanl/uccuscd for grant of 1y

» has been filed on behalf
ail,
On last date of hearing i.c, 21.05.2020 medic

applicant/accuseq Was called from concerned jail

al documentg of the
superintendent for today.

However, report on behalf of Dy. Superintendent, Central J

ail
No.IV, has been filed stating therein that the order dated 21.05.2020 w

as received
in their office in the late evening of 26.05.2020 and due 1o shortage of time, they
are unable to file the desired report on 27.05.2020 and seeking three days time
for filing the proper medical report of applicant/accused.

Therefore, issue fresh notice to concerned jail superintendent to
file the medical documents as well as medical status report pertaining to
applicant/accused, returnable for 30.05.2020.

Put up on 30.05.2020 for consideration.

4l Singh)
ASJ-05(W)/THC/Delhi
27.05.2020
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IN THE COURT OF SH. LAL SINGH, LD.ASJ-05
(WEST)/THC/DELHI.

FIR No.276/17

P'S: Mundka

State Vs. Rohit @ Mobhit

U/s 354/376/506/34 TPC & Section 4 POCSO Act

27.05.2020

Present : Sh. M.A. Khan, Ld. Addl. PP for the State.

Sh. Sunil Tiwari, Ld.counsel for the applicant/accused

through video conferencing on Cisco Webex.

10 is absent.

The present application w/s 439 Cr.P.C., has been filed on
behalf of applicant/accused for grant of bail.

On 21.05.2020, notice was issued to the victim/complainant
as well as 10, however. neither the victim/complainant nor IO is present
today.

Since the present matter pertains to offence u/s

354/376/506/34 IPC r/w Section 4 POCSO Act, therefore, the presence of

victim/complainant and IO is required.

Hence, issue fresh notice to victim/complainant through IO
of the case as well as to the IO of the case, returnable for 01.06.2020.

Put up on 01.06.2020 for consideration.

al S n0h)
SJ-OJ( JTHC/Delhi
/03 2020
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ASJ-05: WEST pISTRICT,

AL SINGH:
DELHI

IN THE COURT OF 1 : adl
| TIS HAZARI COURTS,

FIR No. 258/2013

pS Nihal Vihar
U/s 302/ 120B/506/34 IpC

State Vs. Pintu Kumar

27.05.2020
Sh.M.A.Khan, Id. Addl. PP for the State.

Present :
Sh. Mahesh Patel, Ld. Counsel for the

applicant/accused.
Ct. Virender on behalf of the IO in person.

The present application u/s 439 Cr.P.C. has been filed on

behalf of the applicant/accused Rajdev, for grant of interim bail.
Ct. Virender has filed reply to the above application on

behalf of the IO/Insp. Jitender Dagar.
At this stage, 1d. Counsel for the applicant/accused

submits that the offence like the present matter, special designated
Court has been assigned to look after the bail applications and the

Court of Sh. Vishal Singh, 1d. ASJ-03/West is the Special designated

Court and the present matter may be transferred to the said Court.
In view of the above submissions of 1d. Counsel for the

applicant/accused, the present application is transferred to the Court
of Sh. Vishal Singh, Id. ASJ-03/West (Designated/Special Court),

THC, Delhi, for 02:00 PM today itself.

Scanned with CamScanner
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Reader of this Court is directed to send the above
application before the above concerned Court for today itself well

before 02:00 PM.

Parties are directed to appear before the concerned Court

today itself at 02:00 PM. 9
a%ﬂ
O(L// 57/;l '

~al Singh)
ASFOS(W)/THC/Delhi
27.05 72020(1))

l
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
TIS HAZARI COURTS, DELHI

FIR No. 258/2013

PS Nihal Vihar

U/s 302/120B/506/34 IPC
State Vs. Rajdev

27.05.2020

Present : Sh.M.A Khan, 1d. Addl. PP for the State.
Sh. UK. Giri, Ld. Counsel for the
applicant/accused.

Ct. Virender on behalf of the IO in person.

The present application u/s 439 Cr.P.C. has been filed on
behalf of the applicant/accused Rajdev, for grant of interim bail.

Ct. Virender has filed reply to the above application on

behalf of the IO/Insp. Jitender Dagar.
At this stage, 1d. Counsel for the applicant/accused

submits that the offence like the present matter, special designated
Court has been assigned to look after the bail applications and the
Court of Sh. Vishal Singh, 1d. ASJ-03/West is the Special desigﬁated
Court and the present matter may be transferred to the said Court.

In view of the above submissions of 1d. Counsel for the
applicant/accused, the present application is transferred to the Court

of Sh. Vishal Singh, 1d. ASJ-03/West (Designated/Special Court),
THC, Delhi, for 02:00 PM today itself. Contd..2.

%7 57
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: above
Reader of this Court is directed to send the

i ell
application before the above concerned Court for today itself W

before 02:00 PM.

Parties are directed to appear before the concerned Court
today itself at 02:00 PM.

27.05.2020(p)
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FIR No. 193/19
PS: Kirti Nagar

State Vs- Umesh
U/s 376/342 IrC & Section 6 POCSO Act

27.05.2020
P te.

Present :
Sh.Javed Mohsin. L

accused through
Victim/comphmdnl
10 is absent.

The present application uls 439 Cr. p.C.. has

licam/accuscd for grant of bail.

on behalf of app
y already filed by S

Repl
Ld. Counsel for the

I Asha Singh.

upp\'\cuml accused seeks

adjournment.
Issue notice 1O [0 of t

date of hearing 1e. 01.062020 alongwith

he case to remain present in the

court on next
victim/complainant.

Put up on 01.06.2020 for consideration

(La N h) /
ASI-0S(WYTHC/Delhi
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LAL SINGH; LD.ASJ-05

IN THE COURT OF SH-
(WE sT)THC/DEL LHI

Bail Application N0.1118/20
FIR No.119/19
pS: Mundka
Rinku

State Vs. Rajesh @
U/s 39:/397/506/34 PC

27.05.2020
Present : 1. M.A. Khan, Ld-
Sh.UjjwaJ i

through vi

[0 is absent.
n filed

nt application u/s 439 cr.p.C., has bee

The prese€
f bail.

t/accused for grant O
as not been filed.
ue notice O 10/SH
| as to file report regard
rable for 30.05.2020.

on behalf of applican
The reply h
O concerned 1O file

Therefore, 188
o the application as wel ing previous
t of apphcant/accused retu

p on 30.05. 2020 for consideration.

reply t
involvemen
Putu
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IR No-. 356/19
PS: Mundka

@ Bablu
Cc &Se

der

State Vs Deven
p/34 IP

Uls 30273 506/120

17,05.2020

Sh. M.A. Khan, L

& Ors
ction 2 7/54/5) Arms AcC

Ld. Addl. PP
Ld. Counsel for

ct.

for the State.
the

present :
Sh. Praveen Dabas,
qpphcanl/accus ed. '
Ct. Amitn person onb pehalf of 10 Insp- Blshambhar
Dayal.
The present application has been filed on behalf of
applicant/accused Devender @ Bablu for extension of interim bail.
Ct.Amit has filed reply to the above application on
ishambhar Dayal.
applicant/

pehalf of 10 Insp. Bisl
At the Vel

accused submits that the
bail was filed on 22.05.2020, howeVver,

of the applicant/accused wa

Judge(NDPS)/ West/THC, Delhi d

terim bail. He also submits that the ap

in
Page 1 of 4

y outset, Ld.Counse

present application for e

s not verified, hence, Ld. AS

| for the
xtension of interim

since the medical documents

J/Special

irected to surrender after expiry of

plicant/accused surrendered

Scanned with CamScanner



o weak im
granted interim bail
mits that the
rit but

able due t
cused may be

e further sub
he bail on the ground of me
that he can

the
T appli ner
and henc

for further
s not seeking t

applicant/accused i
dical ground for
posed the above

only on me
of TB.

'properly get treatment
Ld. Addl pp for the State has OpP
application and he submits that Tuberculosis (TB) is not such a
serious ailment which requires for any specific treatment from
Page 2 of 4 m}‘/\ﬁ )
i

e, the prcsent

.
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specific hospital and the patient of TB can get medicine from the Jail

dispensary also. He also submits that TB is such a ailment which has

a commion treatment available at every dispensary. He further submits
that the offence is serious in nature and hence, the appli

deserves to be dismissed.

cation

It is admitted fact that the applicant/accused was earlier

also granted interim bail and there is no complain regarding misuse of
conditions of interim bail already granted to the applicant/accused on

earlier occasion. Without touching the merit of the case, considering

the medical condition of the applicant/accused as it is stated by
counsel for the applicant/accused that the immune system of the
app]icant/accused being TB patient may be very less and

applicant/accused is at high risk in getting infected the COVID-19

virus, the present application deserves to be allowed.
Thus, accordingly, the applicant/accused is admitted on
interim bail for a period of 15 days from the date of his release,

subject to furnishing personal bail bond in the sum of Rs.50,000/-

with one surety in the like amount to the satisfaction of concerned
Duty MM.

Further, following conditions are imposed upon the
applicant/accused:

Page 3 of 4 S f\/\/\/\O

0
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1 ce aﬂd

sed shall not temper

applicant/accu
jtnesses of the

{. The

into contact W /ith the W

intimation to the court.
ve the Nation

3. The @apP
egion of Delhi without

llcant/accused sh

Territory R

The appllcam/accused shall

on expiry of interim bail penod of 15 days-

The copy ©of

Copy of this order be given dasti.

/s 439 CrP.C.. is disposed of accordingly-

Application

Page 4 of 4

S .
canned with CamScanner



IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
TIS HAZARI COURTS, DELHI '

Bail Application No. 402
FIR No. 249/2018

PS Ranhola
U/s 323/341/326/506/34 IPC

State Vs. Salim Ali

27.05.2020
Present : Sh.M.A.Khan, 1d. Addl. PP for the State.
None for the applicant/accused.

IO is absent.
on u/s 438 Cr.P.C. was filed on

The present applicati
r grant of anticipatory bail.

020, 1d. ASJ-03 has observed that

behalf of the applicant/accused fo
to the applicant/ accused.

Vide order dt. 05.03.2

s made out for interim protection
dt. 05.03.2020, Ld. ASJ-03 also issued noftice 10

P Sub Division, Nangloi to appear in
ay in completion of the

no ground i
However, vide order
SHO of PS Ranhola and AC
person and report the reason of undue del
port was filed.

investigation in this case.
Perusal of the file shows that no such re

Therefore, issue Notice t0 SHO of PS Ranhola to appear
ndue delay in completion of

n and report the reason of u

in perso
6.2020.

investigation in this case, for 18.0
V Contd....2.
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ssued to the applicant/accused for

Notice be also i

18.06.2020.

Put up on 18.06.2020 for consideratiorn

Scanned with CamScanner
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DIS TRI
TIS HAZARI COURTS, DELHI

FIR No. 353/2011
PS Hari Nagar
U/s 307/34 IPC
State Vs. Ajay @ Mahdaiya etc.

27.05.2020
Present : Sh.M.A.Khan, Id. Addl. PP for th'e State.
Sh. A.K.Mishra and Sh. Nagmant Roy, Ld. Counsels for

the applicant/accused. .
SI Jabbu Ram on behalf of the IO in person.

The present application for cancellation of proclamation

order against the apph'cant/accused u/s 82 Cr.P.C. and grant of regular

bail has been filed on behalf of the applicant/accused Ajay @
Mahdaiya in FIR No. 353/2011 PS Hari Nagar.

ST Jabbu Ram has filed reply to the above application on
behalf of the IO/ASI Krishan Sin gh.

It is stated in the reply of the IO that there is no role of

the present applicant/accused Ajay @ Mahdaiya in the above
mentioneq FIR No. 353/2011 PS Hari Nagar as the case was sent for

cancellation in the concerned Court in the month of July, 2018 and
the Cancellation report has been accepted in the concerned Court on

06.07.2018. It is further mentioned in the reply that the wrong detail

Scanned with CamScanner



of the case has been mentioned in the present application-
At this stage, 1d- Counsel for the applican:/aocused
submits that in view of the above position. he want to withdra¥ the
present application and he may be permitted 1O withdraw he same
with liberty tO file afresh if need arise-
In view of the above facts & circumstances and
submission of 1d. Counsel for the appljcant/accused._ the present
application is dismissed as withdrawn.

Copy of this order be given dasti to 1d. Counsel for the

applicant/accused.

Scanned with CamScanner



i

SINGH: ASJ-05 : WEST DISTRICT,
pELHI

COURTS;

T OF LAL
TIS HAZARI

IN THE COUR

FIR No. 318/2019

pS Mundka
Uls 394/397/41 1/34 IPC & 25/
State Vs. Rajesh @ Bunty

27/54/59 Arms Act

27.05.2020
State.

d. Addl. PP for the

Sh.M.A.Khan, 1
1, Ld. Counsel for the

Present :
Sh. Mahesh Pate
applicant/accused.

ASI Sudesh, on behalf of the 10 in
s 439 Cr.P.C. has been

person.
filed on

The present application u/
he app]icant/accused for gran
ASI Sudesh has filed reply ¢
Ld. Counsel for the applicant/
t of father of the applicant/a
I Sudesh. He further submit
| document of the father of the

t of interim bail.

o the above application.
accused submits that the
ccused has not been
s that 10 be

behalf of t

medical documen
verified by the IO/AS

directed to verify the medica

applicant/accused.
Let Notice be issued to the IO of the case to verify the

al document of father of the applican
other person in the family of the

t/accused and also to

medic

verify if there are any
plicant/accused to take care of the parents of the applicant/accused

ap
Contd....2.

and report be filed on 30.05.2020. /
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05.2020 for considcmtion.

put up on 30.
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cused is S

applicant/ac

pllcant/accus

ap
of the ap
specific dat
the wife of the ap

At this stage
ts to withdraw

phcant/accused
1 for the ap

1d. Couns€
the present apphcahon and he may

gubmits that he wan
Contd....
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be permitted to withdraw the same with liberty to file afresh.

In view of the above, the present application is dismissed

as withdrawn with liberty to file afresh.

Copy of this order be given dasti to 1d. Counsel for the

applicant/accused.

The application is accordingly disposed of.

27.05.2020P)
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ASJ-05 : WEST PISTRICT,

IN THE COURT OF LAL SING H:
IS, DELHI

TIS HAZARI COUR’

FIR No. 356/2019

PS Mundka
Uls 302/506/ 120B/34 IPC & Section 27/54/59 Arms Act

State Vs. Sudhir Kumar

27.05.2020

ddl. PP for the State.
Counsel for the app

f the IO in person.

Present : Sh.M.A.Khan, 1d. A
licant/ accused.

Sh.Tanuj Dogra, Ld.
Ct. Amit, on behalf o
filed on

The present application u/s 439 Cr.p.C. has been

behalf of the applicant/accused Sudhir Kumar for extension of interim
bail for further period of one month.
Ct. Amit has filed reply to the above application.

At the very outset, 1d. Counsel for the applicant/accu

its that vide order dt. 05.05.2020, the interim bail was granted t0

sed

subm
ce weeks and thereafter, on

1cant/accused for a period of thr

the appl
0, the said order was modifie

05.05.202
mentioned in the order.

Ld. Counse

d regarding the section

] for the applicant/accused submits that the

applicant/accused Was released on 08.05.2020. He further submits

ap
interim bail of the apphcant/accused i

that the 1

s expiring on

Contd....2.
f%\”

wf
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29.05.2020 and hence, the present

29.05.2020.
Accordingly, the present

29.05.2020 for consideration.

application be put up on

application be put up on
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AL SINGH: ASJ-05 : WEST DISTRICT,

IN THE COURT OF L.
ARI COURTS, DELHI

TIS HAZ

Bail Application No. 1058
FIR No. 314/2019

PS Anand Parbat
U/s 302/307/324/341/34 1PC

State Vs. Rohit Kumar

27.05.2020

Khan, 1d. Addl. PP for the State.

Present : Sh.M.A.
ant/accused.

None for the applic

10O is absent.
The present application u/s 439 CrPp.C. was filed on
Kumar for grant of interim bail.

the applicant/accused Rohit
d on

behalf of
plication already file

Reply tO the above ap
f the 10/Insp. Chander

15.05.2020 by S Shiv Kumar on behalf o

52020, none

Bhan.
file shows that on 15.0
Therefore

Perusal of the
despite repeated calls.

urned for 21 05.2020.
the

the applicant]accused
stice, matter was adjo
none  appeared for

appeared for

in the interest of ju
21.05.2020 also,

However, 01
d hence, the matte

applicant/accused an r was again adjourned for

27.05.2020.

However, today 1. 17.05.2020 also, none appeared for

7 Contd....2.

\W_ :
/%M
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12
the applicant/accused despite of several calls. It is already 12:15 PM.
None appeared tor the applicant/accused. It appears that the
applicant/accused is not interested in pursing the present application.
Hence, accordingly, the application u/s 439 Cr.P.C. is
dismissed for non appearance of the applicant/accused.

Application u/s 439 Cr.P.C. is accordingly disposed of.

Scanned with CamScanner



ISTRICT,

IN THE COURT OF LAL SINGH: ASJ-05: WEST D
TIS HAZARI COURTS, DELHI

Bail Application No. 1116

FIR No. 90/2020

PS Hari Nagar

U/s 364A/392/34 IPC

State Vs. Haripal

27.05.2020

Present:  Sh.M.A.Khan, Id. Addl. PP for the State.
Sh.Shashi Shankar, Ld. Counsel for the

applicant/accused.
10/SI Jabbu Ram in person.
ction 439

plication u/s 167 (2) r/w Se

alf of the applicant/accused Haripal for

The present ap

Cr.P.C. has been filed on beh
grant of bail.

IO has filed reply to the above application.
At the very outset, 10 submits that the charge-sheet has

been filed in this case on 18.05.2020 i.e. well in time.
ge, 1d. Counsel for the applicant/accused

already
ent application and he may

At this sta

submits that he wants to withdraw the pres
ted to withdraw the same with liberty to file afresh.

be permit
In view of the above, the present application is dismissed

as withdrawn with liberty to file afresh.
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Copy of this onder be given desi tw 14 Conssel for e
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|

WEST DISTRICTs
- 265/1
= "'ldl;;,7
34 IPC

OF LAL SINGH: ASJ-05 :
RTS, pELHI
2 Bo'Jy

1S HAZARI cou

IN THE C OURT
T

FIR No. 371/2019
pS Mundka

U/s 392/34 PC
State Vs. Vivek
27.05.2020
Present : Sh.M.A.Khan, 1d. Addl. pp for the State.

Sh.B.S. Choudhary, Ld. Counsel for the

applicant/accused.

10 is absent.
cr.P.C. has been filed on

The present application u/s 439
sed for grant of inter

pehalf of the apph'cant/accu
Reply has not been filed by the IO an

im bail.
d he 1s also absent

pear

he IO of the cas€ to ap

gly, issue Notice to t

today.
Accordin
n the next date of hearing.

in person and to file reply, ©
Put up on 29.05.2020.

27.05.2020(P)
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LAL SINGH: ASJ-05 : WEST DISTRICT, TIS

IN THE COURT OF
AZARI COURTS, DELHI

H

Bail Application No. 1096
FIR No. 25/2020

PS Anand Parbat
U/s 302/364/34/120B PC
State Vs. Vikram Saini

27.05.2020
Present : Sh.M.A.Khan, Id. Addl. PP for the State.
Sh.Rakesh Kumar, Ld. Counsel for the

applicant/accused.
SI Shiv Prakash, on behalf of the 1O in person.

plication u/s 439 Cr.P.C. has been filed on
ikram Saini for grant of interim bail.
led reply on behalf of the 10/Insp.

The present ap

behalf of the applicant/accused V
SI Shiv Prakash has fi

Chander Bhan.
At the very outset, SI Shiv Prakash submits that the medical

ts of the son of the applicant/accused could not be verified as the
pital wants one week time for verifying the

pertaining to June, 2014.

documen
doctor of Kalawati Hos

documents as the treatment papers are too old i.e.
Issue Notice to the IO/SHO concerned to verify the medical

documents of the son of the applicant/accused and file the report on

05.06.2020.
Put up on 05.06.2020 for consideration.

ingh) /

AST-05(W)/THC/Delhi
27.05/2020(P)

-

'« 265/
dundi;
34 11
’ “()b}
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IN THE COURT OF siL LAL SINGIH, 11).A8)-05
(Wl'iS'l')/'l'lH,'/l)l'll,lll.

FIR No.214/11

1’S: Runholi
State Vs, Ravinder Solankli
/s 302/34 IPC & Section 25/27 Arms Acl

27.05.2020

Present Addl, PP for the State.
rough

msel for the upplic;ml/uccmcd th
Cisco Webex.

Sh. M.A. Khan, 1.4,
Sh. 1..S. Saini, 1d. Cot
video conferencing on
The present application s 439 Cr.P.C. has been filed on
1sed for grant of interim bail.
sJ prem Yaday and

as only one

hehalf of applicant/acct
as per

Reply through email received from
plication has not been reccived

which the complete copy of ap
as such propc

as been received and
{ bail application.

on be sent 0 [0/SHO co
cerned to file reply to't

icant/accuscd, returnd

page of the application b r reply could not

be filed due to want of complete copy 0
ncerned.

Let complete sct of applicati
he bail

¢ fresh notice 10 10/SHO con
ble

Issu
application 45 well as previous involvement of app!
for 29.05.2020.

Put up on 29.05.2020 for consideration.
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rRICT, TIS

N THE COURT OF LAL SINGH: A§J-05 1 WEST DIS’
HAZARI COURTS, pELHI
Bail .“\pplimlinn No. 1056
FIR No. 70/2020
PS Ranhola
U/s 302/ 1208 1PC
State Vs. Deepanshu & others
dl. PP for the State.
applicant/accuscd

27.05.2020
Sh.M.A.Khan, 1d. Ad
counsel for the

Present :
Sh.R.V.Kaushik,
Saurav Khatri.
IO is absent.
r dt. 18.05.2020, the
terim

al of the file shows that yide orde
r.P.C. of applicant/accused Saura

Perus
v Khatri for in

lication u/s 439 C
ction to appe

for the applica
the applican

app
bail was dismissed-
pite of the dire

JO is absent des
2 charge-sheet to the 1d. Counsel
r, at this stage, 1d- Counsel for

as already be

supply of copy ©
f charge sheet h

Howeve
submits that the copy ©
applicant/accused.

As the application u/s 43
and the coPY of charge-she
cant/accused, nence, the application is a

9 cr.p.C has

on 18.05.2020
supplied t© the appli

disposed of.

. 265/17
Aundka
34 1PC

) BO')_y

ar for today for
nt/accused.

t/ accused
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T OF LAL SINGH: ASJ-05 ¢ wEST I)l."i'l’l‘-'l(f'l'.
OURTS, pEILHI

IN THE COUR
T1S HAZARI C

FIR No. 364/2016
pS Ranhola
U/s 302/5061
State Vs. Shivam

PC & Section 25 Arms Act.

27.05.2020 .
present:  Sh.M.A.Khan, 1d. Addl. PP for the State- o
Sh.C.P.Rana and Sh. Shitiz Ahlawals IAd. Counsels 10
the applicam/accuscd,
10 is absent.
The present application u/s 439 Cr.P.C. has been filed OF
behalf of the applicant/accused Shivam for grant of interim bail.

een filed in this case.

Issue Notice to the I0/SHO concerned of the €
¢ next date of hearing 1.€.

Reply has not b
ase to file

reply to the above application, on th

29.05.2020.
Notice be al

so issued to the concerned Jail Supdt. to file

report regarding the conduct of the applicant/accused in the Jail.

returnable for 29.05.2020.
Put up on 29.05.2020 for consideration.

ASJ-05(W)/THC
27.05]2 Op)

(—
Scanned with CamScanner




Ar.

5 : WEST pISTRICT, TIS

L SINGH: ASJ-0
DELHI

F LA
COURTS,

[N THE COURT O
HAZARI

tion 25 of Arms Act

FIR No. 484/2015
97/302/120B [PC and Sec

PS Mundk

U/s 392/393/394/3
Sumit @ Somi

State Vs.

27.05.2020

Present : Sh.M.A.Khan, 1d. Addl. PP for the State.
Sh. Pawan Kumar, Ld. Counsel for the
applicant/accused.

1O is absent.
as been filed on

lication u/s 439 Cr.P.C. h

The present app
d Sumit @ Somi for grant of interim bail-

behalf of the applicant/accuse
o file

Reply has not been filed.
HO concerned of the case t
le report regarding previous

Issue Notice to the 10/S
t date of hearing 1.e.

reply to the above application as well as to f1
f the app]jcant/accused on the nex

involvement O

01.06.2020.

Notice be also issued to the concerned Jail Supdt. to file
t/accused, on the next date of

report regarding conduct of the applican

hearing.
Put up on 01.06.2020 for consideration

Lal S}m\g}l\)/vrlv]/
1-05(W)/THC/Dethi

27.03.2020(P)

Scanned with CamScanner



L 205/17

Avundicn
ma1pc
n lh,l,'y
IN THE COURT OF SI. LAL SINGII, I,I).ASJ-()S
(\NEST)’ I'HC/D LLHI.
1ion,

FIR No.281/13
PS: Uttam Nagar
State Vs. Jyoti
U/s 302/34 1PC

P for the State.

27.05.2020
upp\icunt/uccuscd

Sh. M.A. Khan, Ld. Addl. P

Present :
Sh. Jogender Tuli,Ld. Counsel for the
through video conferencing on Cisco Webex.
IO is absent.
The present application u/s 439 Cr.P.C., has been filed on
behalf of applicant/accused for grant of bail.
ail from Inspector

The reply has been received through em

accused submits that the present

K.K. Mishra.
Jon'ble High Courl dated

1d.counsel for the applicant/
case falls under the criteria set by HPC of 1

18.05.2020.
Therefore, issue notice to the 10/SHO concerned to file
ent of the applicant/accused, returnable

report regarding previous involvem

for 30.05.2020.
Notice be also issued to concerned Jail Superintendent 10

applicant/accused and period of his

file

report regarding conduct of the

custody, returnable for 30.05.2020.
Put up on 30.05.2020 for consideration.
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f No. 265,17
P: Mundk,
396734 [pc:
re (‘ﬂ “(ll)v

IN THE COURT OF LAL SINGH: ASJ08 1 WEST DISTRICT,
T1S HAZARI COURTS, DELHI
FIR No. £77/2014
'S Anand Parbat
U/e 328/377/284/511/34 IPC & Section 4/5 & 14 of POCSO Act
State Vs, Akshay @ Ajju & others Cation,

27.05.2020

Present :© Sh.MUA Khan, 1d. Addl. PP for the State.
Sh.S.C.Joshi. Ld. Counsel for the applicant/accused
Akshay @ Ajju.
SI Shiv Prakash, on behalf of the 1O in person.

a8

The present application w/s 439 Cr.P.C. has been filed on
behalf of the applicant/accused Akshay @ Ajju, for grant of interim
bail.

SI Shiv Prakash has filed reply to the above application
on behalf the 10/ST Ramesh Kumar.

In this case, Notice is required to be sent to the
complainant/victim.

Therefore, issue Notice to the complainant/victim,
through 10 of the case, to appear in person on the next date of hearing

i.e. 01.06.2020.

Put up on 01.06.2020 for consideration.

—
al Si

J-05(W)THC/Delhi
27.05.2020(p)
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W v Y e e CFOSENELEE YD NS W FEME e 1y

FED N Wt gt

£ Wit

§ e SHROOWEIEY XY MR Y

dpn Ve Mand Nldheey @ ?«.’:‘h'}‘

Trasgmsyt h WA Wb I A OAAS PP fap e Qrake
¢ . N '] i O eliG
b Cimsrod Caratutd [ o3 @ masaneed £ 5
apprey vanghies. Ld Cranel Bor the applwcant acensed
. $o2 g >
' T [

T Ve T ) re o~ - >
PAE apptceten w49 GePCL o as filed on behalt of
sacicresmenAd Wl i d T . ~ N . ¥ - < s
appihcuntinccused Nand Kichore @ Boby was allowed by Ld ASVSpecial Judge

W 1 OE JNID0 s thae serwridac o fo s s .
NOPS. on 205,200 wnd the spplicant/accused was granted interim bail for 45 days

4 16 P i 007 I cerbvincs . g )
from 20405 2020 6l 03 07 2020 whject 1o furnishing personal bail bond in the sum

af J2a 80,000/ sath surety bond in the <ame amount.

The bal bond was accepted on 23.05.2020 till 27.05.2020 and
verification report was called for today i.e. 27.05.2020.

Today, Ct. Amit has filed verification report as prepared by HC
huldeep Simgh S, Mundka stating therein that surety  Abhisek Shishodia S/o
Vashpal R/ W No. RC 789, Subhash Park, Khoda Colony, Ghaziabad, U.P., is
residing at the sad address and house belongs to him. Further, the registration details
ot motoreyele No, UP 14 DS-5143 has been also verified online and found genuine.

In view of the above, bail bond stand accepted till 03.07.2020.

Onginal RC bearing No. UP 14 DS-5143, be taken on record.

Copy of bail order dated 20.05.2020 and copy of order dated
27.05.2020 be sent to jail superintendent.

Copy of this order be given dasti.

“05(\V)/THC/Delhi
27.05.2020
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